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_ I, therefore, would like to draw the

2 attention of the Minister concerned to
this serious discriminaticn and take
urgent steps to allot West Bengal its
due guota as well as to return the
deposit money.

{v) REPORTED DELAY IN SUPPLY OF NOTE
BOOXS TO EDUCATIONAL INSTITU-
TIONS IN KERALA.

PROF. P. J. KURIEN (Mavelikara):
May I use this opportunity to draw
the attention of the Minister of Civil
Suppiies to a serious situation in the
« State of Kerala cwing to the inade-
. quate supply of bound and unbound
¥ note-books to the educational institu-
Sir_ as early as 4ih
March, 1980 the Alleppy District Con-
sumer Cooperative and the Kerala
State Cooperative Consumer Federation
had given crders for the note-books
and the Naticnal Cooperative Consu-
mer Federation had acknowledged the
orders and the advance remitted in
their favour. It is reported in the
bress that in the State of Tamil Nadu
also such a situation is prevailing as
revealed by the statement of the Tamil
Nadu  Education Minister, which
appeared in the press.

I would request the Minister of Civil
Supplies to int ne in the matter,
examine the cause cof the inordinate
delay to fulfil the commitment of the
»National Consumer Federation and
~give direction to the Federation and
immedi-
ately efiect the supply of note-books to
Kerala state. I would also request the
Minister to kindly intervene te restore
the previous rate of commission offer-
ed to the State Federation and Distt,
Federations which the National Feder-
ation has unilaterally veduced to much
lower level then previously agreed to.

(vi) MEeAsurgs To CHECK DECLINE IN
INDUSTRIAL INVESTMENYT IN THE
CORPORATE SECTOR.

4
SHRI DIGVIJAY SINH (Suren-
“Fdranagar): The climate for industrial
investment in the corporate gector is
distinctively less propotious a week
after the presertation of the current
Budget than it was before and there-
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fori, the share prices have fallen
sharply. Among the vital measures
needed to reverse this position are:

(a) To extend the period of the
exemption from capital gains tax
if the gains from the gale proceeds
are rainvested in Government bonds.

(b) To place corporate fixed depo-
sits, debeniures and preference
shares legally on a par with secured
loans in the event of the company
turning sick or bankrupt.

(¢} To abolish the balancing
charge payable on accumulated
depreciaion of limited companies,

(vii) SeTTING UP OF THE REGIONAL
OFFICE OF CENTRAL GROUND WATER
Boagp 1IN BIHAR.
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